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Ndw, the _questibn is:

“That the Bill berpassed."

© The motion was adopted.
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STATEMENTS) BY MINISTER®S)—
RAIL ACCIDENT AT SONIK STATION
OF LUCKNOW DIVISION ON 4-8-1991

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): Sir, With profound regret,
I apprise the House of an unfortunate ac~
cident involving 1144 Chhapra-Gwalior
Mail and a Military Special that occurred
at Sonik station on the Kanpur-Lucknow
Broad Gauge Single Line Section of Nor-
thern Railway at about 8.00 hours on
4.8,1991.

- "The Military Special from Kanpur was
received on the Loop Line at Sonik Sta-
tion at about 07.55 hours and shortly
thereafter 1144 Chhapra-Gwalior Mail
from the opposite direction came on to
the occupied line and collided head-on
with the Military Special resulting in the
derailment of the train engine and three
wagons next to the engine of the Military
Special and the first two coaches of 1144
Chhapra-Gwalior Mail. Prima-facie, the
collision occurred due to the driver of
1144 Chhapra-Gwalior Mail, overshooting
the reception signals. As a result of the
accident, 9 person lost their lives and 28
persons sustained injuries.

Immediately on receipt of information
about the accident, the Divisional Rail-
way Manager, Lucknow, along with a
medical team and divisional officers rush-
ed to the site by road. Medical Vans from
Lucknow and Kanpur with doctors were
also rushed to the site. The General Mana-
ger, Northern Railway alongwith heads ot
departments also proceeded to the site to
oversee the resoue and relief arrange.
ments,

1 proceeded to the site by a Special
Air Force plane at 12.30 hours alongwith
senior officers of the Railway Board and
Northern Railway. I visited the injured
who were admitted in the hospitals at
Unnao and Lucknow,
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{Shri Mallikarjun]

Ex-gratiq payment to the next of kin
of the dead and the injured who have
been identified is being arranged. In this
case, the amount of ex-gratic has been
doubled to Rs. 10,000/- for the dead,
Rs, 2,000/- for grievous injury and Rs.
5000/- for simple injury, Compensation
admissible to the next of kin of the un-
fortunate victims will be awarded by the
Railway Claimy Tribunal. The amount of
compensation payable in the case of death
and tota] disability is Rs. 2,00,000/-, For
other injuries, the amount varies from Rs.
16,000/- to Rs, 1,80,000/-. 1 am, how-
ever, painfully aware that no amount of
money can compensate for the immense
suffering caused,

The Commissioner of Raflway Safely,
Northern Circle, who also visited the site
of accident will hold a Statutory Inquiry
into this accident, Tt will commence on
7th August, 1991,

We are deeply disturbed by this sad
and tragic accident, The Staff responsible
for causing it will be severely dealt with.
Four Railway staff including the driver
of 1144 Chhapra-Gwalior Mail have been
placed under suspension. A country-wide
drive has also been ordered to monitor
critical aspects of working, particularly,
the performance of the staff involved in
train running and train passing duties.

Shri C. K. Jaffer Smarief, all railway
workers and I extend our heartfelt con-
dolences to the relatives of the persons
who lost their lives in this unfortunates
accident and sincere sympathies to the in-
jured.

I trust the House will join me in exten-
ding heartfelt condolences to the bereaved
families,

3.00 P.M,

SHRI M. A. BABY (Kerala): Thank
you, Mr. Vice-Chairman, Sir, for having
permitted me to seek clarifications.

At the outset, T am forced to express
my very serious disagreement with the
approach of the Ministry towards such
accidents, I do not want to repeat the
customary demand for the resignation of

[ RAJYA SABHA ]
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the concerned Minister, taking moral res-
ponsibility for such a grave accident.

SHRI SATYA PRAKASH MALVIYA
(Uttar Pradesh): Because you know that
he is not going to concede to your de-
mand.

SHRI M. A. BABY: Gone are the
days when outstanding politicians lke the
late Lal Bahadur Shastri took the respon-
sibility for similar unfortunate accidents
and resigned. The main points T would
like to underline is that a sense of respon-
gibility and a semse of accountability is
missiag in our society. Before L seek dla-
rifications relating to this particular acci-
dent, I am reminded of a tragedy of far
greater proportions which occurred in my
home State, Kerala, to be exact, at Peru-
mon, some vears ago, What happened
after that accident? The customary enqui-
ry was conducted and the first finding of
that enquiry that that particular accident
occured due to a tornado. Without any
hesitation or compassion or feeling of
shame the authorities came out with that
position, When there was public outcry
against such callous and lousy dealing of
such a major accident, the authorities had
to retract and take a position that an
Expert Committee would go into the find-
ings of that particular Inquiry Commission
which stated that the accident occurred
during to tornado. Nobody knows how that
train accident took place. During this ses-
sion of Parliament I put a question, what
was the finding, due to what reason that
accident actually took place? The reply
was, “We are not in a position to ascer-
tain how that accident took place.”

So, my first point is that if the authori-
ties took such major manmade tragedies
so casually, T do not think we would be
in a position to minimise, if it is not pos-
sible to totally eliminate, such kind of
accidents, Therefore, Sir, T want an as-
surance from the hon, Minister that an
entirely different approach would be fol-
lowed, with total sincerity the Govern-
ment will try to 1ocate the real reason for
this kind of train tragedy. I have a Status
Paper published by the Indian Railways
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regarding accidents. There also some sta-
tistics gimmicks have been played. They
have shown certain percentages and said
that percentage-wise there is a tendency of
accident and casualty coming down, but
if you go by the absolute numbers, you
find that the number of people killed, the
number of passengers injured, all these
are going up.

Now we know that the Railways are
going ahead with privatisation of new sec-
tions. We already know that track main-
tenance is handed over to private hands,
I want to know whether this is also con-
tributing to accidents at different levels
Similarly, Sir, when we speak about peo-
ple killed in train  accident, one should
also understand whether this kind of acci-
dents take place due to the
failure of the authorities responsible for
renewal of tracks renewal of bogies and
railway engines, Engines and bogies which
should have been condemned and abando-
ned long ago are still being used by the
Indian Railways. I want to %Xnow, what
is the percentage of out-dated engines and
bogies which are still being used by the
Indian Railways

Sir, in this particular suo motu statement
the Minister states that prima facie finding
states that this accident is due to the ne-
gligence of the railway engine driver. I do
not want to draw any conclusion, That is
also possible, but to put in the responsibi-
lity immediately on the driver would help
us or not, T am not very sure about it,

In the Indian Railways the 8-hour work
pattern has not yet been implemented. In
1970s, we know, there had been a very
strong agitation by raftway wrkers and
one of the demands was reduction of
working hours to 8. It is a matter of shame
that we have not been in a posi.on to im-
plement this in our Indian Railways, Un-
less you lessen the workload of employ-
ees and workers, similar accidents may
recur. T am not saying that this particular
accident is only due to the faf'wre of the
workers, but if you keep 12, 13 or 14
hours per day as working hours, then it is
very much posible that the workers may
not be in a position to carry out their res-
ponsibilities properly.

[5 AUG. 1991]
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Finally, I would again like to stress this
point, that non- accountability is the rule
of the day. I want to know whether the
Ministry will come out sincerely to find
out the real reasoms behind this kind of
accidents and whether the Ministry will
take appropriate steps to see that this kind
of accidents do not occur in the future,

Thank you, Sir.

“Prima facie, the collision occurred
due to the driver of 1144 Chhapra-
Gwalior Mail overshooting the re-
ception singals.”
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SHRI MENTAY PADMANABHAM
(Andhra Pradesh): A train running with-
out a driver does not meet with any acci-

dent but traing with drivers get involved in
accidents.
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“A cenntry-wide drive has also been
orde'ed to monitor critical aspects

[ RAJYA SABHA ]
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of working, particularly, the per-
formance of the staff involved in
train running and train pasing du-
ties,”
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DR. YELAMANCHIL] SIVAJI (An-
dhra Pradesh): Sir, this tragic accident is
relating to some human failure. I would
like to know from the hon. Minister why
the railway accidents are increasing since
this Government came into office, It ap-
pears that there have been seven or eight
accidents since this Government came into
office.

Several commissions were appointed ear-
lier on similar accidents, and they have
made recommendations on several aspects.
I do not know what has happened to
their reports, Are they gathering dust in
the cupboards of the Railway Board, or
has. any action been initiated on the propo-
sals that were made by them?

As mentioned carlier, last week we were
discussing about a train which ran without
a driver, On the other hand, trains are
321 RS—a
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colliding on the platforms. Is there any
proposal under the consideration of the
Government to eliminate the drivers 80
that they run safely without drivers since
that train ran for 150 km. and passed 13
stations without any accident at all, whe-
reas this train running with a driver, col-
lided with a stationary train on the plat-
form? So, it is obvious from this finding
that it is better to run the trains without
drivers. As mentioned by Mr. Rajiv
Gandhi Several times, the country is leap-
ing forward to the 21st century. I hope
that the Railway Minister can teke the
railways to the 21st century by running the
trains without the drivers at all. T would
like to-suggest to the Minister, , .

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): Clarifi-
catiqns.

DR. YELAMANCHILI SIVAII: Is
there any proposal under the considera-
tion of the Government to run the traine
without drivers.—this is seeking a clari-
fication—because they proved to be very
safe compared with the trains with dri-
vers? So, I would like to know from the
hon. Minister to consider this propossl
and to convey the whole thing....

THE  VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): You want
such pilotless traing with safety to run,

DR. YELAMANCHILI SIVAIL: I
wonld like to know this from the hon.
Minister. He has said that he visited the
ancident spot. What are his findings? What
are his observations? What steps have
been taken to eliminate the sufferings of
the injured and others?

-THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): Dr. Rat-
nakar Pandey. I don’t see him. Mr. Kapit
Verma.

SHRI KAPIL VERMA (Uttar Pradesh):
Thank you very much, Sir, for allowing
me to.ask a few clarifications.

The first thing T would like to know is
this. The number of unfortunate deaths
is nine, and 28 persons have received in~
juries. There is no indication of how
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' [Shri Kapil Verma]

many of our military personnel were in-
jured or killed, This is a very serious ac-
cident. Various newspapers which have
come from my area, the Lucknow-Kanpur
area, Hindi as well as English which I
have seen, in fact, give a different figure.
So, this requires clarification.

The statement says that prima facie
there was something wrong with the
driver who overshot the reception signals.
1 would like to know how it happened.
Was the signal system all right?

[THE VICE-CHAIRMAN (SHRI BHAS-
KAR ANNAJI MASODKAR) in the
Chair.] .

Was the track maintenance  all
right? How did it actually happen? This
must be gone into, because we cannot be
oblivious of the fact that this accident
involved a military special train also.
There was an incident of terrorist activity
at the Lucknow Railway Station. There
was a big blast there killing many people.
Yo Kanpur and in the Tarai area, there
have been many such incidents. Both the
Ministers had gone to the site of the ac-
cident. Do they rule out sabotage or the
hand of the terrorists?

In the third paragraph from below,
the Minister, in his Statement says: “A
countrywide drive has also been ordered
to monitor critical aspects of working...”
What is exactly going to be taken up in
drive? How long will it last? Will there be
a Committee and who will be the Officers
doing all this? I would like the Minister
to throw some more light on this, Since
various Commissions of enguiry into ae-
oidents were appointed from time to time,
T would like to know if any instructions
have been issued as a follow-up of the
decisions taken on the inquiry commission
reports, particilarly the one which was
appointed’ after a train accident in Kerala,
whost report is out already, After these
reports are- received, Government consi-
ders them and takes action. My point is,
are some guidelines issued in that conte%t
after the enquiry to show what Ilessons
have been drawn from those accidents?

Both the Ministers went there. Mr.
Yaffer Sharief was the Railway Minister
in an earlier Government also. They must
have seen things for themselves. What

|
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apart frum the fact that the driver was
responsible for it, did they find? T would
like to know what prima facie was their
view. Were the rescue operations all right
and satisfactory?

Hindi newspapers say the villagers
around the place of the accident came in
large numbers after they heard the loud
noise of accident. They stopped the trucks
plying on the road and sent seriously
injured people to Unnao and several other
hospitals some 80 or 100 kilometres away.
They were doing it completely on their
own, They immediately took up the re-
lief operations. This is what happens. Our
people rise to the occasion and they have
to be congratulateq for this, Is the
Minister satisfied that the rescue opera-
tions were undertaken immediately and
in time? I would like to have answers to
these questions.

gron g, g o & TR R
T T WY ST IO O qE A
2 # Jpgiend ey off o Tuw
g ¥ qreim WA oft F daAn,
e # 3, el AR A Ee ¥ afr
FE I, TG, AEH A«
& gaem T @ W AN I
grafe ¥ 3 #Y ) A7 gurareaw
§ oft aqv &, i wferwir St oW
Fge i wOEnl W) e
?mmw@‘ﬁarﬁvﬁnww,

e § 6 ' @ s Ad
A W M @ qemam J
mr & W W oaw ? R §
7 oy & ¥ § o fex wed
A A ogg AEINM g, WA
qY ft o< @, s fawer oy
s 3 @ A TR ud §,
Ieg T TR W JEEAT W
gl 7 &), e e fo
grer g vy Y e ot 0
Fq et qrwT Fwrw s gon
aaw ot oft vy g ff W w
gew ¥ wwm ¥ g W 9t @
fis or 3 130 feewier fam
IréaT ¥ Wt W ag wE
wag 9qr ® W qmr g feoaw



102

%. ﬁ.m.ﬁm_.w Ttm ‘mﬁ
pEmEAnRIEIIRE |

Bek mmmm mmmmmwm
S wmw Ty - .m.a Es® =, “wamﬁm
ma&mmmm m mmMm mm wmﬁmwmmamm maﬂmmw.ampmm
{ FebpEcit FRefur lefe ¥ 317 £z mmww@ £ " eER
¥ mm, : mﬁ 33 | .wwm.mc am.m\mmm.mwm m wm.ﬁammmmﬁwmﬁ

R etz IR
5 m,mwwwm&mmw i .mnﬂm_m mmwm
£ - 4% § mﬁWWWMa w«mmmeWmmﬁ mmmﬁam wﬁwﬁ
eand L e HiHE:

mmwﬁﬁame .3 aammm m mmamma@mm emmmmmmm mmm@
w Wﬁm E 2 ) msmmm.m imm .wm.ﬂ 1 ?ﬁ\mm
Vofports £3 6 L 2] |44 1 1134 1 T3 €5t
I mmamm . m By mammﬁmmmmm mm ﬁmw« mmwﬁiaﬁn

xwu - an

= w,wm wwﬁsm it e



103 Statement(s) by [ RAJYA SABHA ] Minister(s) 104
[Shri Isr Dutt Yadav] * aﬂ;; ma :ﬁa grg: a
g ¥, weae, ¥ qET A TR N
&%%mawﬁﬂ v, OE AT ¥ T, A AT @
o 2 e | griae faw sdde
Prima facie, the collision occurred m :;%ﬁ% ?;ﬁ% *:n %ﬁ?;:ag
due to the driver of 1144 Chhapra- G'HEET :’rﬁsia'& .
Gwalior Mail overshooting the re- i T qw
ception signals. As a result of the ¥ A7 Gy g, T @l 97 ;W
accident, 9 persons lost their lives ¥ fQav ¥ f@ At TET @,
and 28 persons sustained injuries.” a1 a® aai?r faerar St 1 TR
: N faafa g9 ¥ TR R
gf?z@ﬁmmﬁw %1 o wiw gt fewm osnar ¥ o
: Tige ¥ favwr aug 97 gl 9@
“Four Railway staff including the %'NT .W gt % gt At afow
driver of 1144 Chhapra-Gwalior #hve gt gavw g f5 oW
Mail have been placed under sus- FOIAT AL FT GFF | Ot F oY
pension.” qg  WTAT SR ﬁ:.:ﬁ N W ‘}3
G 7T grer ar g ! q
mﬁwfwf*mg A g o9t o Qmoar W fa
w< femm o § WX W e e % wh aF ar ) § oq wal
g gy % o e aff §
¥ wor meE fen, & wgm fe W F oy@r wm GET T
WU W AT WeTy T s 3, wWifs 8 Iread w s
T oWH WK W ¥ g ¥ dr o} wm S G
§ W, W W ot oy A NI T I T
W W ¥, T WY, frd. Jare ot § fs @ woa e
o8t wemmre T W &y I A § | S moy
W aEhue SR QU ayty T foshart = sigemw 8, fore
A @, o A€ W N aqm TE F) F § °wd gA WW
g 7 gl & & : g7 g & Far  fazar @y
forer & 97 ov | afsy §
sttt ey g (fagre) I T quA WFA war o
SIS e, ¥ OIW 08 a7 fr 1§ 3w 3w & ¥ fad &R
& § & o g Al wE v owT vF g ¢ v P
F Wt ot ¥ a8 W= qew =R 4 T wT Afgd qr—uAs g%
fe qft aedoedt W omfedt @ YHY SAET Y BT A 7T E 9
RIS M sver A 3w ¥ oEY aF ar At 9 ¢ Wv dy
frg o 7@ s T & faa W fraaiwaxgwﬁe%aamrm
T 1 T qg W Sl § B oo SuT A W
W odqg §F e ¥ oarh §
T wg ww fewie Wt &% 4 At qg o qiKz A9 T 9T @
Y P QAT B YA @ ;q vo aww w1 dofor @ S gf
W e @ 9ifgg ?Wﬁ:ﬁf‘fﬁsﬁﬁﬁmﬁ
i)
g T e e g
grm ' Hara & A9 ¥z gur
S b i N T R T
ot geww 3% W SET 1 I WA gwm § fr e



105 Statement(s) by

£l ¥9 fFar @, e aw el
¥ ¥ qre T frar &Y 1 gafae
U Faq T AV w0

3w owr A € afes wgy q@ ¥
& FEdisra w4 q )

R, gEd A {9y FgAr
R g f5 T ¥ @ o
AT FT oIw § YAy AW X
yfeg O a1 W A7 Fag
frer x¢ o ¥ TUHE ART &

TerRa, wt St ¥ ag ag €

ff——

“A rcountry-wide drive has also been
ordered to monitor critical aspects of
working, particularly, the performance of
the staff involved in train running and
train passing duties.”
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SHRI T. A. MOHAMMED SAQHY
(Tamil Nadu): Sir, the statement made
by our Railway Minister does not contain
the full facts though it is not an encyclo-
paedia of the occurrence. It lacks some
information: In the course of a week there
are a number of railway accidents. Per-
haps it may be occurring evei'y day in a
large country like India but only some of
the accidents are reported in the news-
papers. Some three days ago a train ran
without its driver. Tt travelled safely nearly

‘140 kilometres.

THE VICE-CHAIRMAN (SHRI BHAS-
KAR ANNAJI MASODKAR): That has
been asked. You need not repeat. You
have to ask clarifications. Since it has
been asked you need not repeat.
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SHRI T. A. MOHAMMED SAQHY:
Day before yesterday the train went to
the workshop to get repaired, that is Kar-
nataka Express. Today one train collided
with a special train, that too in a loop
fine. Once a ftrain is placed in a Ioop line
the points are closed so that another train
may not come on the same line. Even in
the rail machine a coin to be put is pres-
cribed, If you put a wrong coin the coin
will not operate the machine, the coin
will drop inside. Why is it s0? We have
developed so much of technologies and
other things. Even then we could not stop
these accidents. When a train is already
on a track another train cannot come and
overlap headlong. This accident has taken
away 9 lines of military personnel and
civilians, We talk about compensation we
talk about inquiries; we talk about so many
other things. But after some time we
forget it and close the chapter. Repeat-
edly it happens. There mus; be a full-
stop to these types of procedure. What
are we doing for that? We have done
absolutely nothing. We appoin; com-
missions, but we do not follow up the
commission’s report. Th, follow-up must
be there. Even that much we are not
dojng. In the fact-sheet it has been
given that the accidents which occurred

dUe to.. ..

THE  VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR):

Please conclude .

SHRI T. A. MOHAMMED SAQHY:
.. .failure of railway staff constitute the
largest casualties. It was 62 per cent in
1987-88, 65 per cent in 1988-80 and 68
per cent in 1989-90. It is increasing.
The Ministers statement says that we
will take stern action against the persons,
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the driver who has caused the accident.
We don’t want it. Drivers and other
staff should be equipped well; they must
be trained well; they must be staffeq well.
We have to decidg ourselves as to whethe;
We are going in that direction because
transport accidents are lesser in the traims.
In other modes of transpory there are
more accidents, In traing there are lessey
accidents. Her, the scope for accidents
is very less but at the same time the
escape from the accident js also very re-
mote. We cannot escape from the acci-
dents.  For example, the special train was
stationtd in the loop line.

THE  VICE-CHAIRMAN (SHRI
BHASKAR  ANNAII MASODKARY):
Pleage conclude,

SHRI T. A, MOHAMMED SAQHY:
Even . if the driver of the . special train
knows that another train is coming over..,.

THE  VICE-CHAIRMAN - {SHRI
BHASKAR  ANNAJI " MASODKAR):
You just ask the clarifications. This js
not a debate. ' ’

SHRI T. A, MOHAMMED SAQHY:
Is there any proposal to equip our trains
with electronic mechanism to know whe-
ther there is mnot already a train on the
same line? The statement is silent on
the measures to prevent such casualties, I
want to know when the message was re-
ceived by the railway officials and at what
time they rushed to the spot. These details
are absent in the statement. I would like to
Suggest that a medical tcam be attached
to every passenger train so that in case of
an accident the injured may be attended
to immediately and their lives can be
saved. These are my questions.
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SHRI VITHALBHAI M. PATEL (Guj~
arat): Mr. Vice-Chairman, may I know
from the honourable Minister when the
compensation will be paid to the victims?
Some of the victims of a
rail  accident which look place
in Karnataka two years back have not
been paid the copensation yet. The Rail-
way Claims Tribunal takes a lot of time.
You find out some formula whereby the
compensation to which the victims are
entitled is paid immediately. what are you
going to do for expeditious payment of
compensation? (ends)

SHRI B. L. PANWAR (Rajasthan):
Mr. Vice-Chairman, no doubt a depart-
mental inquiry will be there and its re-
port will be there. When the inquiry goes
on, during the courss of the trial of
compensation claim before the Tribunal,
will the Minister assure the House that
the advocate of the Railway Ministry
will be instructed not to repeat al] those
facts which have been proved andnotto
repeat all those objections in the state-
ment so as to makg a de novo trial of the
whole matter resulting in prolongation of
the proceedings? Such instructions should
be given to the Railway adovocate. As
has been stated by my colleague just now,
delay of two years or three years in pay-
ing compensation takes place only be-
cause of the unnecessary delay in conduc-
ting the proceedings.

Secondly, during the course of the de-

bate on the Railway Budget various sug- -

gestions are made-by honourable Mem-
bers for prevention of railway accidents
But it appears that all those suggestions
are simply dumped, they are not acted
upon. One of the suggestions relates to
manned crossings and unmanned railway
crossings. Recently there was an accident
which took place at ar unmanned cros-
sing in Jodhpur in Rajasthan. For the last
ten to fifteen years there has been a de-
mand that this crossmg should be man-
ned. ¥ that demand aad been met and
implemented by the railway authorities,
this accident wonld not have taken place.
There are a number of suggestions and
demands in regard to accident-prone cros-
sings and places. When accidents take
place in those places compensation should
be paid to the victims. In that particular
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case which I mentioned compensation was
not paid to those victims. (ends)

SHRI JOHN F. FERNANDES (Goa):
Sir, in this particular accident it is a very
serious matter that negligence of the staff
was probably the cause. Such accidents
have become very common throughout the
country. It appears that military person-
nel were the victims in this accident. I,
therefore, want to know from the hon-
ourable Minister whether personne! from
the military will be associated with this
inquiry or whether there would be a sep-
arate inquiry conducted by the defence
authorities, Secondly, thz Minister mep-
tioned that a statutory inquiry would be
conducted. It is a common feature that
accidents occur because of the negligence
of the railway staff and the inquiry s
also conducted by the railway authorities.
Now, in order to bring an element of na-
tural justice will be honourable Railway
Minister contemplate having a separate in-
quiry into this accident, either a magiste-
rial inquiry or a judicial enquiry? And
the report of that inquiry should be pla-
ced before the House.

Thank you.

SHRI GURUDAS DAS GUPTA (West
Bengal): Sir, the first gutstion that I would
like to put tothe Minister is whether the
agrees that the accidents involving the
Railways are abnormajly on the rise in

_ the country. It is not regarding any par-

ticular accident, but it is regarding the
abnormal incrtase in the number of acci-
dents, And, if that is true, what does the
Government propose to do to tackle the
extraordinary situation? His statement ap-
pears to me, if you permit me to use the
language, the most hackneyed, the usual

_.and the most unconcerned about the situ-

ation prevailing in the Railways. There-
fore, I would like to ask the Minister, if
the sitnation is an extraordinary one, what
are the extraordinarv precautions that
the Government intend] taking? It is wuse-
less discussing the accident. What we
would like to know is about the steps the
Government intends to take. May I sub-
mit to you, Sir, that the Minigters come
and go, the Government remain in office
or go out, but the Indian Railways remain
the same, dangerously unsafe for the pas-
sengers as well as for the traffic,.. (In-
terruptions) . , .
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THE  VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR):
You are passing a judgement,

SHRI GURUDAS DAS GUPTA: No,
Sir, it js a fact.

THE VICE-CHAIRMAN (SHRL
BHASKAR ANNAJI MASODKAR):
Please ask only questions.

SHRI GURUDAS DAS GUPTA:
Sir, I believe, in order to ask questions
1 must be allowed a few minuies 1o
frame my ‘questions... (Interruptions)...
Governments have chaoged but - the
Indian Railways has remained the same.
Why ig it e0? Itis-beciusy the Railways
are functioning without my accountabi-
lity. Tt is the lack of nccountability that
bas landed the Ruilways in this dange-
rous situation, My second guestion to the
Minister is as to how he is going to tackle
this situvation. My third question fo the
Mlmstg; is ragrding the work invelving

- éemﬁy of the Wys being han-
ded ovér to contractors. I do know the
culture that prevail in the Railways  of
oft-loading the work to the contrictors.
Bat, @ the Minister aware that important

" works such as maintelance of the rail-
way track, maintepance of the signalling
System, safety of railways, etc, have

been handed over to the contractors? As

a result, the quality of work has serions-

ly declined. T would lake the Minister
to respond to it and I would lLike to
know from him whether he intends re-
viewing the off-loading of the work by the
Railways to the contractors.

THE  VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR):
Shri Bhattachariee. 1

PROF. SOURENDRA BHATTA-
CHARJHEE (West Bengal): Sir, at the out-
set, I would like to say something which’
is not connected with the statement of
the Minister. I is regarding the inade-
quate attention that the Press seems to
have guid to an accident of this magni-
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tude. Two prestigious Delhi papers seem
to have omitted altogether reporting the
accident, and the others have reportedit
just under a single-column heading, It
could be that, since we have got so much
accustomed to the mews of killings every-
where, it has become practicaily of mo
importance, the killing of these nine men. [
am glad at the promptness with which the
Minister acted in visiting the site of the
accident putting aside the rest of his work.

4.00 P.M.

The first question that occurs to me is .
this: Whatever might have been the diffi-
caliies with_ s‘ngna‘m. drivers  and other
thmgs, how, in broad dayhght, one train
Just could jump on apother train, standing
train, which mmust have ‘beep. very much
visible? This raises the question of the state
of mind of the driver.,

Secondly, from the statement of  the
Minister it is xot clear is to who the vic-
tims were, whether it was the peopls in
theSaiﬁikSpecial or the Militsry Special
or the -Gwalior ‘Express. This
should have béen clarifid. Bo, it is not

clear as to who the victims dre.

With regird to the ex grafd Pryment,
the amount has been doidblell afd i the
statement it is mentiened ‘that it -is accord-
ing to the eligibility of compensation.
Whait doeg it mean? The ex gratia payment
is a pittance. First, it was five thousand
rupees in the case of ths dead and one
thousand rupees in the case of the injured.

THE VICE-CHAIRMAN (SHRI BHAS-
KAR ANNAJI MASODKAR): Please put
the questions omnly,

PROF. SOURENDRA BHATTACHAR-
JEE: How long will it take for the com-
pensation to be settled by the Claims Com-
missioner or people like nhim? This also
needs to be clarified and an assurance
should be given that there won’t be any
delay at all.

Above all, an assurance shnuld be forth-
coming from the Minister of State for
Railways—I saw thé Minister of Railways
for some time here—that adequate pre-
caution would be taken io prevent recur-
rence of such accidents. Thank you, Sir.
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- THE VICE-CHAIRMAN (SHRI BHAS-

KAR ANNAJI MASODKAR): Now, Mr.
Sarada Mohanty.

SHRI SARADA MOHANTY (Orissa):
Mr. Vice-Chairman, Sir, I would like to
ask only two or three questions.

_ Firstly, I would like to know whether
the special train was carrying any arms énd
attirdunition or not. If it was carrying any
arms and ammunition, was there any da-
mage or not? The second question is whe-
ther they overshot both the cutét signal
qu&ﬁoh is whether the Railway Depart-
ment is going fo give any railway service
to the near relations of the deceased
perions on compassionate grounds,

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS iSHRT MAL-
L'KARIUN'): Sir, the grave concern ex-
piessed by the hon. Members is, of course,
a fact of reality. In relation fo yesterday’s
accident, Sir, the hon. Menibers have made
8 feW common points which ars vital.

Sir, hon. Member, Skri Baby, whilé
speaking has mentioned that the drivers
have to work for 13 or 14 hours. In fact,
it is not like that. They aré not supposed
to work more than 10 hours. However, in
the present case, the driver came at 6 o'
clock on duty in the morning. Hardly he
had any fatigue, having travelled in the
train for hardly two hours. Apart from
that, the Driver had a medical examination
on 23:1-1991 and the Assistant Driver also
had the medical examination on 1-4-1991.

Sir, the hon. Members have also enquir-
ed abont the suspension of the other staff.
Sir, the Assistant Station Master, the Cabin-
man and the Assistant Driver have been
put under suspension. Sir, it is an adminid_-_
trative action. However, the Commissionet
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[Shri Mallikarjun] | Another enquiry which has been madt
. . . is about the time the Claims Tribunal will
of Railway Safety will go in depth, and take to finalise the cases. Sir, normally it
after hav.ng enquired’. he will. come (o fhe { should not take more than two or three
conclusiou on .the basis of which, accord.mg i months, except where the claimants are not
to the discipliary procedures, any action | o "o ot heir identity. In that case
which ovght to be taken would be taken. ! the payment of compensation may be dela-
Sir, how. Member, Smt. Sushiaa Swaraj, [ yeg;‘a’ghe R;ﬁ:vay}sla:e r?:ly toto p:syta:i.i?l;
while spraking, has enquired us to how | ?heeir i;e];'tity y y
much tirae the Commissioner of Railway :
Safety will take for the inquiry. Sir, it is | Now, Sir, safety is a very
commencing on the 7th. That means, with- factor. The railway mean, particclar work-
in three or four days, he will complete the ing in this discipline, have to be very care-

i important
i
inquiry. He has already arrived yesterday { ful. We are calling a meeting to urge upon

soon after he heard of the accident. And | them to pay the required attention.
whatever physical position which he ought

to see, h» has seen. Apart from that evi- Sir, so far as the accidents are concern-
dence has to be recorded. So, for that  ned, it is true that the number of accidents
reason, he will start his inquiry on the 7th. ' ‘'has come down. In 1980-81 it was 1130.
And it is open to any public also to give ! Now it has come down to 532. But it is

evidence. On the basis of that he will come

not that we are satisfied. Necessary safety
to a conclusion.

i

i measures are being taken. It is also being

i emphasized that they should always be

Sir, it is true that of the persons who ¢ alert in such matters, Lastly, an hon,

have died, only 4 could not be identified, | Member Was asking whether it was a

and the rest have been identified. So far as . Steam loco or diesel loco. Both the trains

injuries are concerned, 16 are of grave had diesel locos.

injuries and .12. are of .minor injuries, Apd !

af)ta this accident took place, Sir, Windows SHRI GURUDAS DAS GUPTA: I

were opened at various places like Kan- wanted the Railway Minister to tell us

pur, Lucknow and Gwalior to inform abouy whether the work connected with safety

the passengers. So far as the victims of the is being handed over to contractors.

accident are concerned, immediately nedi-

cal vans were rushed, one from Kanpur ‘

side and another from Lucknow, They have |

been taken to the Unnao hospital. And the ‘

military personnel have been taken to the ; ©

Commando hospital, Lucknow. Sir, among | Stff takes care of it. So far as signalling

the dead, 2s has been mentioned there was | 20d other things are concerned, as has

only one Subedar. The rest are from the [ been told, no private contractor is em-
i
1
1
|
|
!
|

1
i
v

SHRI MAILLIKARJUN: Sir, so far
as the construction of the line is con-
cerned, it is given to them. But so far
as the maintenance is concerned, our

1144 Chhapra-Gwalior Mail. No other ploye_d, because we have got our own
military person has died. technical people to deal with it.

Sir, a point was raised about the driver’s
negligence. Hon. Member Kamla Sinhaji
has rightly mentioned that so far as drink-
ing and other things are concerned, when
they come on duty, a test is taken. Apart SHRIMATI KAMLA SINHA: I beg

from that also, in mid-section suchtests ; to differ. This is not correct
are being taken,

No maintenance work is being done

by contractors. It is done by the depart-
mental people.

Sit, 0 far as the compentation part it | Miviter 1o mieatios m aorl T
concerned, some Members were enquiring, ruptions) ) i onse. (Inger-
will it be deducted from the ex-gratia pay- X

ment? It is not like that. Ex-gratia pay- | “ SHRI MALLIKARIUN: May I say,
ment iv given just to meet immediate ex- |.}Sir, that no maintenance work hss so
penses. ) ‘far been handed over to contractors?
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So far as the safety measures are com-
cerned, we. are taking measures like in-
duction of technical devices to end hu-
man element such as auxiliary warning
system, track circuiting, panel inter-lock-
ing, axial counter, route relay inter-lock-
ing. We are also conducting intensive
and frequent inspections of sensitive areas
of train activity, monitoring the perform-
ance of the staff of practical safety cate-
gories such as drivers, guards, station
masters etc. intensive training including
psychological checks of staff in opera-
tional categories, surprise checks against
carriage of inflammable explosive mate-
rials in passenger trains, provision of
whistle boards and speed breakers, signs
at the approaching of unmanned level
crossings and improving visibility for road
users and train drivers, These are certain
measures which we are taking.

SHRI GURUDAS DAS GUPTA: Are
you reading essay ? .

SHRI MALLIKARJUN: I have to
read essay and this essay he will go and
read. If he does not want me to read
this essay then I don’t know what I have
to talk about. Sir, these are the measures
the Railways are taking. In coming days
Railways will give satisfactory perform-
ance in relation to ...

SHRI M. A. BABY : Sir, the Minis-
ter has said phat this is the last point
Considering the seriousness of accidents
wich involve lives of citizens of our
country, I have asked certain pointed
questions which unfortunately the Minis-
ter did not take cognizance of Number
one is the track renewal How this is
being undertaken ? In relation to that I
bave also asked how many engines and
bogies have been used more than their
prescribed life span.

THE  VICE-CHAIRMAN (SHRIL
BHASKAR ANNAIJI MASODKAR) :
This is not a statement. (Interruptions),

SHRI M. A. BABY: We have to look
at it in ... {Interruptions).

SHRI MALLIKARJUN : Sir, I have
no objection if you permit me to men-
tion as to how many overaged bogies and
engines are with the Indian Railways,
Sir, so far as the rehabilitation is con-
cerned, 12000 kilometres are yettobe re-

L4
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habilitated and every year we are ear-
marking certain amount which has ¥2en
cleared through the Planning Commis-
sion for the rehabilitation of the tracks

SHR1 KAPIL VERMA : Sir, I want
to know whether there was any damage
to any army stores, or the arms and
ammunition which was being carried by
this train. I want to know whether the
Minister rules out any sabotage.

SHRI MALLIKARJUN : There is no
sabotage from the terrorists or any anti-
social elements. So far as the damage to
the ammunition is concerned, there is no
damage to the ammunition, The train
was also sent back to Kanpur. And the
other train which has met with this
unfortunate accident was also cleared
by 1315 hrs. (Interruptions).

SHRI GURUDAS DAS GUPTA: He
is passing judgement on everything. What
for the inquiry ? Sir, this is the attitude
which will enable the real offenders and
culprits to go scot free. -

THE VICE-CHAIRMAN  (SHRI
BHASKAR ANNAJI MASQODKAR):
With all this I hope...(Interruptions).

. SHRI M. A. BABY : The fate of the
inquiry of Peruman train accident where
more than a hundred persons died is not
yet known. Will the same fate be for this
inquiry also? So far the Ministry could
not find out how that accident book
place.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR) :
He has already said something. He has
said that the inquiry is going on. ’

SHRI T. A. MOHAMMED SAQHY :
Will the Minister consider sending medi-
cal team in each train?

SHRI MALLIKARJUN : At the mo-
ment no such proposal is there. How-
ever, the medical facilities are available
at every divisional level.

SHRI B. L. PANWAR : I had asked
one pointed question whether the objec-
tions for objections sake omly will not be
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[Skri B. L. Panwar]

taken by the Railways before the Tribu-
nal just to prolong the proceedings.

SHRI MALLIKARJUN: No, Sir.
There will not be any objection on the
part of the Railways because Railways
are more sympathetic and it is a part of
their responsibility to see that compen-
sation is paid immediately to the family
of the deceased. But as I have said, in
some cases Where the next of the kin is
not able to prove his'identity and rela-
tionship with the deceased, there may be
some delay but in all other cases the
compensation will be paid within ~ 2-3
months. We have about seventeen brans
ches of the Claims Tribunals in the Rail-
ways and we will also instruct them to
expedite the cases,

SHRI M. A. BABY : This is a mis-
leading statement. There are cases of
compensation not being paid even till to-
day and 1 quoted the Peruman rail tra-
gedy. It is not fair. So, there are cases
where compensation has not been paijd
and the Minister has been very conve-
niently misleading the Honse.

BHASKAR ANNAJI MASODKAR) :
Let us not derail the subject.

Now, with this reply of the hon, Min-
ister, I trust the House will join in ex-
tending our heartfelt condolences, as is
expected by the Government, to the be-
reaved families, and sense of the House

will be conveyed to the berreaved fa-
milies,

SHRI GURUDAS DAS GUPTA: Let
us observe one minute’s silence.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR) :
Yes

(Hon. Members stoad in silence for
one minutes.)

THE  VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR): Be-
fore we proceed, there is one  special
mention by Mr. Yadav which has been
pérmitted by the Chair.

SPECIAL MENTIONS—Contd.
Law and order Situation in U.P.
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